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vast number of communities. Many of
them have tensions at different points of
time. There are tensions even between one
Hindu and another Hindu community, for
instance, on the question of interpretation
of Ramayana, in South India there is a
great deal of tension between two different
castes. There are tensions even amongst
the Muslim community between Shias
and the Sunnis and riots have practically
taken place every year on account of it and
woviously there cannot be an RSS hand in
the Shias-Sunnis riots and mnobody claims
it.

Obviously, there are a large number
of such tensions. There are as one of
the hon, Members here just referred to
tensions between the Akalis and the
Nirankaris. Again the RSS has got
mothing to do witk it. I am sure the
hon. Members who are rather negatively
very fond of the RSS and mention its
name almost like a manfra every time
would alse concede that the RSS has
nothing to do with it. I would like ‘to
see the debate on the subject in a dis-
passionate way, taking the whole picture"
into accourit. It is a question of com-
munal attitude; it is not only the question
of Hindus Vs. Muslims but even within
Muslims and within Hindus there are
various sub-communalisms  which ulti-
mately add up to the total communalism
in the country. I would, therefore,
like this discussion to get away from
this kind of pet fault-finding and pet or
rather quack prescriptions that periodi-
cally come from that side.

The question of Hindus Vs. Muslims
is not a question of a large community
Vs. a small community. Their argument
is that a small community because of
its size needs protection and it is unduly ap-
prehensive and insecure in an environ-
ment of this kind. Let us take the smal-
lest community in this country, the
Parsi community. I know quite a bit
of the Parsi Community. My wife is a
Parsi. It is not only the Ceongress (I)
leader who has a privilege of marrying
a Parsi. I also have that privilege and,
I think, there are many others who have
that privilege. The Parsi community is
the smallest microscopic community
in this country, probably less than 100,000,
They face no tension with the majority
community. The question is why
‘Whatis special about the Parsi community ?
Do they not have their own identity?
“They very much have their own identity.
Do they not have their own religion?
“They very much have their own religion.
Do they not have their own belief? They ,
very much have their own belief; in fact
they have a strict belief. There ws a a
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tremendous opposition to anyone of their
community marrying outside their com-
munity, the kind of opposition there would
be when a Muslim marries a Hindu
or vice versa. But still the fact of the matter
is that the Parsi community does not feel
any insecurity.

In fact, when the Britishers left India,
they asked the Parsi Community whether
they would like constitutional guarantees
to be put in so that they are protected
and they said, ‘“We have no fear from
the pecple of India. We do not want
any such constitutional guarantees.”’ And
today they are there in all prosperity.

I think, it is not a question of small-
ness that is really at issue. But surely,
the significant fact is that nobody seems
to be taking up the cause of Parsis be-
cause the Parsi community has no politi-
cal value. There are only 100,000 people
and that means about 40,000 votes.
They are all concentrated in Bombay.
Obviously, it is not very  useful and
productive politically to take wp the
cause of the Parsi community. This, in
my opinion, really goes tothe heart of
the matter' as to why, whenever  we
discuss communalisn, we do not discuss
communalism within the Hindu Commu-
nity or communalism within the Muslim
community and that we always discuss
communalism between Hindus and
Muslims because of the political ad-
vantage that is to be gained by talking in
these terms.

I would again ask, if you consider
the question of size, take even a district
where the Muslims are in a great majo-
rity, are there no riots there? There are
riots. Take a district where the Muslims
hold important offices like the district
magistrate. For example, take Sambhal
district where the Muslims constitute
75 per cent of the population there and
the district magistrate there, till recently,
was a Muslim. But still a riot took
place there in which the members of both
communities whatever the proportion—
Iamnotvery muchinterested or impressed
by the proportion figures—the Hindus
and the Muslims died there.

MR. CHAIRMAN : You may con-

tinue tomorrow.

17.30 hrs.
HALF AN HOUR DISCUSSION
DemourtioNn 1IN TUGHLAKABAD
MR. CHAIRMAN : We now take up

the Half-An-Hour Discussion. Shkri P.
Rajagopal Naidu.




Recent Communal DECEMBER 4, 1978 =

SHRI P. RAJAGOPAL NAIDU :
(Chittor): Mr. Chairman, Sir, on Friday
last, there was a Starred Question with
regard to the demolitions in Tugh-
lakabad, Delhi. = The Minister differed
from the Member and, when a Minister
differs from a member, we have to think
twice because he is a responsible persor
and  whatever he says, he says with
authority.

Therefore, I, wanted ' to know what
happened. in Tughlakabad  Extension
and so I went there and visited the colony.
I have seen most of the houses.” The
Minister has said that he has taken the
information provided by the Municipal
Corporation  and has helieved it _also.
Yes,  he;has_ to.. But the. Municipal
Corporation, . upfortunately, has given
wrong information. with regard to two
things, One is that they have said, that
they have notifigd the demolitions, “but
they . haye not at all notified the demali-

,.tions.: , The Act , says th‘fa't- when  you
contemplate a demolition, notice should

. be.given, I am not going to read all the

\»Seations, but the Proviso says : .

“Provided, thag, no order of demoli-
. tion shall be made unless the person
.+has been given, by means f a'notice
served; in_such manner as'the Com-
missioner may think fit areasonable
;-oppaxtunity 4of showing cause why
. such . order; shallnot be made.”

There is another proviso also and, in
this second proviso, there is an opportu-
nity or appeal. It is only after going
through the provisions of all the clauses
that they can’'demolish., Therefore, I
say that they have 'not informed the
Minister the correct positien and they
have not acted legally in aemolishing
these buildings. They were in hurry to
demolish the houses and therefore they
have not adopted this . procedure at
all.

The second thing is that they have
said that all the houses have been con-
structed after June 3o, 19%77. The Minister
may ask what is the proof to show that
these houses -~ have been constructed
prior to June 30, 1977. I can bring to
the notice of the Government three proofs.
One is that more than hundred hcuse-
holders paid house-taxes.. The Minister
hag also accepted that, andszid they
have not touched those houses whose
holders paid house-taxes. But, when I
went there, I found that one Hcuse has
been demolished. I can even give the
name of the owner. It is Ajit Singh
Walia, and his Rural Zone No. is 3€q.

With regard to other houses, the as-
sessment notice forms were given to more

.. poor people,
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than 400 persons prior to the stipulated
date, which the Gevearnment is depending
vpen..a, The Government assured ;the
residents of the colenies saying tlat
whatever houses were constructed prior
to June 30, 1977 cor whose censtiucticn
began before that date, will be regula-
rised. Therefore, what I say is that
those 400 to 500 persons whese houses
have been assessed and on whem notices
were served saying that they kave been
assessed, must be regularised. .

. The thiid thing is that we can find
the proof in the demolished bricks tfem-
selves. When we see the bricks we will
find that they bear the stamps of the years
1973, 1974, 1975, 1976, 1977 and 1978,
Ifthey have constructcd ‘the hcuses in
1978, they must bear the 1978 mark.
I can say that, in the houses which have
been demolished, the number of houses
where 'we cannot find even a brick of
1978 _is more than 8oo.. Therefcre, I
say that this third proof also ‘clearly
shows that they have been constructed
prior ;. to 1977. With reégard, to'1g78
bricks, I want to tell ycu ope thing. "Tam
telling. abcut 150 houses. , They 'ate’ <1t
ole, ; They had raised a peérticn
of it in 1977, If you t2Ke crt'dny Brick
in that, yeu czpnot. find 16%8. ""Then

-with the m’bnt’yrj'c]é‘fy got Igter, they'ipised
. the _ other porticn, . znd " tHey heve 210

constructed the ccmpcvnd, Thercfere,

in  the extepsicn. gnd in  the ‘com-

pound, you can see the bricks bezring
1978 mark, The contenticn is that they
started thcm in 1977 and they have ccmp-
leted them in 1978 . Tkcse hcuses are
150, «

What I want to impressupcn the
Government is thet they keve fc 1z2kc a
sympathetic ~attitvde tcwerds {Fic: nct
only that, as a matter of right alse. he-
cause of the assurance of the Goverrment,
that colony has to he regularised;
more than goo hcuses hzve to be regu-
larised.

The Municipal Corporaticn gave
another incorrect informeaticn  with
regard to.the hcuses whick 21e cr pritlic
land. T heve seen that they have merked
out the Goverrment l¢énd Fviterked
wire. T heve counted the kcvses, Tleare
are only 70 houses in additicn tc 2 Feruv-
man temple which hes been desircyed
and a Gurudwera. They were all
carved out with barbed wire., TZm rot ‘w
accusing anybedy or criticisirg tFr 'Ge- |
vernment for what has heppened hitherte.
What I appeal to the Geverrnmert ard
the Ministeris to teke ccgrizerce of
these facts. These are the precfs which
I place befcre the Minister. If ' le is
convinced about tkep , then Tt Fim ir-
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quire into the matter. If he accepts
these proofs, then there is no other go
exczpt to regularise the colony. In
addition to this, I want to tell him one
thing. They have submitted a plan to
the Municipal Corporation, and they
are considering it. Therefore, they
have taken much pains so as to get san-
.gtion from the Municipal Corporation.

Taisczlore, taking all facts into con-
silxsation, I request the hon. Minister
0 see that this colony is regularised,
Ifatall heishaving any doubt, he can
get it enquired and if whatI say is true,
then it should be regularised.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
‘BAKHT): Sir, most of the confusion
seems to be arising from the fact that no
Jdifferentiation is made between those
houses which were constructed on public
1and and those houses which have been
constructed in an unauthorsed manner...

SHR1 P. RAJAGOPAL NAIDU : I
-was not on that point.

SHRI SIKANDAR BAKHT : You
said soraething about demolition by the
MECD. The MCD did not demolish; the
DDA demolished. ...

SHRI P. RAJAGOPAL NAIDU : I
have not said that.

SHRI - SIKANDAR BAKHT : He
said that no notices for demolition were
sarved. I want to make it clear that 282
houses, structures, boundary walls and things
of thatsort, were demolished by the DDA—
which were encorachements on public land,
333 'houses, structurs, semi-pucca houses,
bouadary walls, etc., were demolished by
the MOD-—which had been onstcructed
without any sanctioned plans. Yousee
jtis not only the plans of individual cases
but also the lay-out plans of the colony
which have got to be got sanctioned. Itis
true there is the announcement of the go-
vernm=nt that no houses will be .demo-
Jished which have been constructed before
anth June, 1977 but houses which have been
constructed unauthorisedly or if they are
encroachments on publicland or they have
ba:n constructed without any sanctioned
nlans will not be allowed to remain there.

‘Thathas been very clear.
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Now the hon, Member has mentioned

‘some individual cases. Individual cases

he may refer to me and I will certainly have
them looked into. The intention and the
policy of the government is absolutely
clear, that if they are colonies or houses
constructed before goth June 19y77, they
will not be demolished and if somel cdy
has acted against these instructicns 1 if
there have been some cases—the hon
Member said that some houses have been
demolished in spite of stay orders—if the
department concerned have violated any-
thing of that sort, then they will face the
consequences. The decision is that no
house constructed before goth June, 1957
is going to be demolished and if any such
demolition has taken place, it is against the
pronounced policy of the Goveinmenth
Houses, for which house-tax has been paid.
have also been demolished—itwas said.,
Primarily paying house-tax is no bar.

There may be an unauthorised construction
and proceedings against its demolition may
be going on somewhere...

SHRI P. RAJAGOPAL NAIDU : I
agree.

SHRI SIKANDAR BAKHT : But
certainly it may at least show that this
must have been constructed earlier than
goth June, 1977 and so this should not have
been demolished. I agree, but paying
house-tax is basically no argument against
unauthorised construction. That is what
I want to point out.

About bricks, all the 282 houses which
have been demolished by the DDA were a
construction of after 17th December, 1677
because in this area one small demolition
operation had been undertaken on the
17th December, 1977 itself. Therefore,
whatever had come up on that part of the
land came up only after 17th December,
1977. Therefore, bricks used in these
constructions by and large and practically
all of them were 1978 bricks. There may
be bricks of earlier period in the houses
demolised by the MCD but definitely not
in those demolished by DDA, according
to the information provided to me. They
say all these 282 houses came up after 17th
December, 1977 and most of the bricks used'
in this construction were 1978 bricks.

Therefore, I do not think I have to say
much about it. Naturally there is no
question of confrontation between the
Members and the Treasury Benches. If
there are individual cases of the sort the
hon, Member referred to, I will be glad to
have those cases looked into.

SHRI A.R.BADRI NARAYAN (Shimo-
ga): The hon. Minister has been pleased
to state that the buildings were constructed
subsequent to December 1977. My friend
here has urged that the evidence on the
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bricks shows that they have been all of a
rior date and not subsequent to June or
ccember, 1977, This is a matter for you

to kindly investigate and if it is found that

it has been of a subsequent date, you arc
perfectly at liberty to take suitable action.

What I would urge upon you is: plcase

have the matter investigated as to whether

it is prior to June 1977 or subsequent to

1977. Thatis one matter.

I am saying that there have been many
such horised encr or cons-
truction of buildings, which we are wit-
nessing all over the country, We must
go into the question, as to why such un-
authorised constructions are coming up in
the Dclhiarea. The municipal authorities
have to build lakhs of houses. There has
been scarcity of house and s0, house have
’t: be bu(i,lfbh’l‘hcre :; wmcpllac:nl, in the

ortage of houses; the people have got to
live somewhere. I think the Delhi De-
wvelopment Authority has to hasten their
pace of construction of houses in the areas.

Further, to prevent such future unautho-
rised occupations by unauthorised occn-
ts, lome:l;inE must be done, You may
E:l:ware that there have been agents and
unscrupulous colonisers, .who have bee:
ﬂleing the hml'h, 'I?c bels to t!wm.h
e poor people, ¢ Eoor , when
theman s likely to sell them, purchase
them. So, you have got to amend
the laws and formulate a r;goul, for
the amendment of the Delthi Municipal
Corporation Act, to make such unautho-
constructions, a cognizable offence.
Then only the Corporation will have the
powers to arrest such unsuthorised or
unscrupulous agents who sell those lands;
they should confiscate the materials, So,
you must go into the causes of this disease
and find suitable remedies. There is no
use demolishing the constructions of
houses by the poor people who have been
tted to do so by some unscrupulous
ower officials. Why did they keep quiet?
They should have stopped them, in the
initial stage itself? Why did they allow
them to build houses? I mean thisisala
on thepartof the suthority concerne
the Municipal authority concrned, Why
do they come at a later stage when the
entire house is built up and the families
start living there? Do you think it is
proper that we should demolish such cons-
tructions?

So, I would wish that you must publicise

thi;ﬁtenﬂ':ucly.th there must ll:t: : gmlte;
ul r about the present policy in

g: uhighuriwd constructions. f';ﬁtre
are land sharks, They think that this is
their main butincss. You must prevent
them. T ¢hink the poor people must also
know that they should not build unautho-
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rised constructions. The Municipality is
Luilding houscs furthem in b manner
which has been very slow.  You must pull
up the Municipalities and cther develop-
ment authorities, They must fill up the
lacuna. The poor people Lujld up their
unauthorised constructicns because they
have no place to live. So, you must see
that house constructions are mede for
them so that the people can occupy them.

SHRI B. RACHAIAH (Chamara-
gar) : Mr. Chairman, Sir, the

thi Municipal Corporation epd the
D.D.A. no doubt have got the res-
ponsibility for an orderly grewth of (he
town and also for the upkeep-maintenances—
of the city, Therefore, they have re-
sorted to the demoliticn of the upauil.cyisrd
constructions not only now but even
during the 18 months of emergency, We
have seen then some demolitions that had
taken place. But, blel scem;}:o me that a
race is going on tween the cmergen:
demolitions and the Janata Govcm:s::ng
demolitions.

In this process, I feel, the minorities,
that is, the -ghcdulcd castes who have m;
howses of their own or sites of their own
who have heen allowed to construct t} eir
houses, after completion, when they live

here, this demolition is allowd to take
place.

I fecl that if you want to have an orderk
growth and if they want a lay-out plz
to be sanctioned, to that extent, for the
formation of small public places as a
public udlity place, the. demoliticns com
take place and the remaining houses can
tbl:m \ (_ifortll:;npeople who are

g evying a heavy penalty if they
mhnd.leuorhouulmmdif?hg
are yeally poor ing from the mi
tics and backward classes, that is, the
scheduled castes, aceording to the
government policy of giving sites to the
siteless and giving homes to the homeless.

Will the Minister -
doy i comsider my sugges

$SHRI K. MALLANNA Chitza.
durge) : Mr, Chairmen, Siy, (nmnb':t
of houses have been demolished in
Spit e T e
! . 87
thedoub” manderd mtcvf.z been
ained e t.
The Governmen .‘m":’ié'on;’"i'fn‘ﬁf;s-
tt e i ‘ e
multlatort sumz"“?ﬁ f,’; ich
> otlier, it is. &
of houses.

et 'y
U
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Tarse houses wore built out of hardship
of down trodden propie and many of these
have bren demolised without any due
consideration. No alternative arrange-
meats of accommodation  were made
b:fore  demolishing  these houses. This
ic the rcason why 1 say that the Janata
Government has a  double standard.
Vested interests of the Janata Govern-
ment are responsible for this act.  Acticn
should be taken against the D.D.A. and
Municipal Corporation of Dethi officers
who are responsible for such demolitions,
I oppose this policy of the Government.
I would like to Enm from the Government
as  to wha. action they have taken
against the persons who have constructed
multi-storeyed buildings ? What nher-
native of ion
have been made by the Government
for the poor peoplc whose houses have
been emolished ? Finally, T would
like to know from the hon, Minister as to
what action he pro to_take againat
the officers responsible for demolitions ?
With these questions I thank the’ Cbl-xr
and conclude my speech,

ot gwew (wfepre) ¢ v
o, w wwr ¥ fewfawr % qv wge
g warer der e} o X it
st o wger gl wmeft § ) far
ey Sfrde e ag wiwie ey
& 3w afrdedt W IR ey @
waer o & oy Afrded, A
27 o frurgwn & :

** The callous manncr in which jhuggi
colonics and pucca buildings in other
areas have heen razed to the ground in
Delhi and elsewhere follow the same ar-
rogant and coercive pattern.”

W @ off, awefy ofr, ey
T weftidy et frreror ay, W
. w Tl % o i fall, s @ Aoy 47
Wms*t‘ﬁm"l’-—h

All \mahthm:iltd cohn.m will be xe-

- Dethi
Plan will ba om l' ﬂ;d’mended. M“m'

o
‘mnmm Wt T e

mq—m :
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e T am ux o gf feerE
it ¥, gerly st o7 WY e frad
¥ wi & 9w W ) orF ¥ FE TN
¥ oy Bfew swr g 1§ gqor
wTgaT E—7 wewm s frad a7 §-
w1 & R § o o aen § o
q@T T, T aty Wt it fe d s
Fama< a1 fagea & aff, afer sa
w5 & 39 gU @ Wi 7y f mamforely
wgr v ot iy g Fr AT drodte
o & wrAw ¥ feeely g1 w1 ¥ 0w
sfen Y deml ¥ S 24
R 6 frmr e ? g e g
ot qar sy £ wYforr o fie 1 woww,
1976 ¥ N frmaafear G A &
fdt ferqn wam w1, I o WY REC
Fo WICHT-68, TTAFTATY TRIZFWT
w1 ot femroe Aifew a1, forw w1 A
T farwTe w7 | 27 KA WY gl
T B FT WA welt oft wY vy
aw gear £k ofr | T IR A
g o & W wifew o f'fre wat-
T e Sl ) fromr wa, st 0
Y AfdeE ¥ e A, AT
operT aref oY satar aff Frdr § 7
ol & sty frad ag-—ame 1 0k
ANfew fiar = wire 7 T gy vt i
WU ST TR WY gt g, Afer agt
cw ¥ e i e g ol
rterdry wY ek fear §

werafir oY, siefy Wiy wwadi WY
Feihd oy gt g wC @ X R, e
Forer o aronyg & o7 gt v e Porer e
m’tmmvﬁwmi AR R
mﬂﬂﬁmwnn g
Py ap ol ek O Rt
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[ ga19)
feRsmpnagaga roagn &
gt & st grd w1 1 & wET AT ¥
AT g ¥ ?

o off frwRrC ww ;ST ATEA, FATL
oY fgafer A weaR H T L &
g I T e KT F, @ F
AT Ty W aEr gav g

SHR1 K. MALLANNA : I requcst
you to please speak in Eng ish,

SHRI SIKANDAR BAKHT : I am

- fitee of ali replying to the who
had spoken in Hindi. Then I will reply
1¥0 your questions in English.

SHRI K. MALLANXNA : Thenyou
1eply in Kannads,

SHRI STRANDAR BAKHT : I will

Jearn from you first and then I will reply
;_in Kanmdx 1 have no dbias sgeinstany

w® W T T w A &
“qaga cfaww § fe s fraar
wyen § 1 3wl wredt @ &
oy Wt Az feqr At f5 g o#
- oy aveay W § e g e ¥ v
wric % feafy sraw £ orx ) WY
o o TR # OO Al & et
e J, ST SR 9ndl 9T weeEe
W §; T8 w1 ) W Iwu T ) fear
&1 ¥ 23 8 gl T A
WAL E | e A agw s sm-wegEs
FTEAYT ®Y T[erayw fear g ) gy
fer Y FTWTT Y AT 495
7 WY weT LA fear ar i, oW
Y e v wTe miY & 1 o gt
T & ST WO BT aATT §
gt wwgafor sfeai v oy awwAT
et | woh o efdt @ W e
& % ghum e, wOd w, W

“ger, T & fra® W 6wl aw-
WO - WEORRE . AT e
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TR ) OF o § g e
a wwan, afew 7 DA qEatas 9T
®YE ) AT IrE wuT QY A ar Y
1 % T § W W o g i
w3rear § i vk aner wgi & 1 e
ST §% FTLA HY AT HA Y 1 §—
TEA Wt wRar Tt qedlt &

8 hes.

Some hon. Member scemed to have
totally out of the orbit of the question.
Ye friend spoke ahout the scareity
of hou-cs 1am rorry. But I wouid not
like to disapp him b the subji
relates to me and I will tell him what is the
g;nnon First of allI would like the hon.
ember to realise what is the dimension
of the &oblcm of howsing. The dimen~
sion is i we phase out the programme
of housing ovet 2o years we shall be re.
quired to construct five millien houses each
year which we do not claim we will be able
e 1 ias we-will provice. e e
is that 'we wi the t
ible number of houses wlnch will not
5?‘ evinpare ﬁvo\lnbly 1o the bast of
hents during g:eyem but
it will be fournme:m- titivs or
' WEthetirfes ton times better than cven the
meﬂoﬂ I will just for the sake of
ioh  give the ﬁi‘um Purisg e
Fifth  Five Year Plan the allecation was .
oﬂl& Rs. ‘800-g2 crores for Bousing. For
the Sixth Five Year Plan. which has coms.
into existenice the allucation is Ry. 15380
crores that is 2 1/2 times mpse than the
previous allocation. Even then we have
adopted some other measures also to in-
creage our housing stocks. We have re-
duced the plinth area, the size of the houses
and the :gccnﬁcnmn has been reduced so
that this limited resources we
get the largest posible number of
houses. Then we have also invited
investment  from private sector.
Then we have adupted certain steps s0
Haran individunl cffort is also ivcluded in
_the construction of hvulq We in Dﬂh}

birth rate. Ihmhllmgahoutﬂ!ezddt-
ﬁmmmtmm:mm g frem
outside. We in ve taken up the

and we are very close to ful-

ling it. The best performsnee in-ome of
the ] .hu”bemthe

YAt o PN
e
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are not sufficient. If we consiruct 40,000
houscs cach ycar they arc not going to be
suffizient to meet the demand of Delhiwal-
lahi. Theve willhave to be people who are
going to bz without houses. There is
aasther exsreise which we are entering and
g X el tn= davelopment of smaller
hsases providiag counter magnets in these
sailler wwns the number of which is
about 3495, In sach towns where we have a
population of a hundred thousand 10 two
hundred thousands we are providing all
the counter magnets so that the popula-
tion pressure on these about 10 big cities
that we have is reduced. T do not want to
go into it in detail. I was saying that
steps to remove the scarcity may be im-
possible,  But we have taken steps to
provide the largest possible number of
houses  within  the limited resources we
have and I do not think that the hon.
M:mb-r will be able to make any further
suggestion. Some hon. Member mentioned
about the orderly growth, I am hundred
per centin agreement with the bon.  Mem-
ber's anxiety that these  unauthorised
constructions should necessarily be nipped
in the bud. That is very true, But there
are some legal constraints which we are
trying to get over, An exercise is going
on ta find out whether we can really make
it a cognisable offcnce. But even if it
is made a cognisable offence the house
¢ he constructed over night. Unfor-
tunately at the moment, the Municipal
Corporation of Declhi cannot undertake
d:mlition unless it serves notice under
Sections 444 and 344 of the Municipal Act.
So one week is enough 1o construct a com-
pound wall and two rooms which can be
done avernight even.

Some hon. Member mentioned about
giving pﬂcr pablicity to our policy in
this regard. It is not once, but many
times, when this Government throughout
the period of 20-21 months, has been mak-
iny biguous , absolutely
mincing no words, that no unauthorised
oonstruction will be allowed after the goth
June rgr-(.. 1 am making that pronounce-
ment torday ngld ;lm aewspapers will
it tomorrow; the language newspay will
aleo carry this. We must put am to
this lawlessness somewhere, we must
draw a line somewhere.

_ Some individual cases were also men.

tioned. One of the cases mentioned by
Shri Yuvraj was of one Shri Suresh Kumar.
can be cases where in spite of the

stay orders having been served, demolitions
might have taken place. It does not in-
dicate any change in the policy. Our
pohcgnremmns that any unauthorised cons-
truction made after the goth June, 1977 will
not be allowed. If some t
carries out the demolition in violation of the
stay order, they willhave to suffer the conse~
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Axn hon. Member made a mention about
certain professional cheats who enter into
somne sort of wrong activities and  sell
Government land to people.  There  has
been u test cases of the sort to establish that.
One gentleman, an official of the D.D.A.
was sent to one such person; the fellow
sold him D.D.A, land. In such cases the
law will take its own course,

There is one important thing with regard
to the unauthoriscd constructions and that
is thau the unauthorised constructions and
jMegal encroachments should be nipped
in the bud. I am hundred per cent in
agrecment with this and we are trying to
evolve some methods. We bhave entered
inte an exercise where we are trying to
muakr any unauthorised construction as an
cognizable offence. It will discourage
unauthorised constructions and illegal en-
croachments.

As far as this Government is concerned
we are determined to sec that with the
available law today all unauthorised cons-
tructions whether these have been construc-
ted, n week, a month or two months back,
will have to be pulled down.

A sugiesiion was made that only a part
of such houses may be demolished. Sir,
when we are undertaking the regulariza-
tion of these 495 colonies, some sort of
development plans have to be undertaken.
We are, however, trying our best to cusure
that all this regularization is done without
the least disturbance; in fact, if possible,
without any disturbancc. This is htwever,
in relation to . those colonics which
have to be regularised. This cannor
be made applicable in respect of the ho: uses-
which have come up unauthoriscdly.

Some hon. Member mentioned that the
Tughlakabad demolitions were an injustice
to the people. T hold the contention that
if we are keen on an orderly growth in the
urban areas, the only way of doing justice
is not to permit lawlesaness to grow
unauthorised construction is a part of the
lawlessness which will have to be checked.
I do not know, what the hon. Member
means by double standards about the
ll:ulu-nsreycd buildiln - and how

can draw any el.” T am X
cannot find any dm;:::tion betwecnlényt'he
multi-storeyed and other buildings having
come up after goth June, 1977. All un-
authorised constructions after goth June,
1977 will be demolithed. Even the multi-
s.mrcyesi buildings will have to be demoli--
lished if constructed unauthorisedly after
3oth June, 1977.

18- 30 hrs,

The Lok Sabha then adjourned $ill  Elsvew
the Clock on Tussday, December 5, 19 ;P8
.Jdmu-.. 14, 1900 (Saka).



